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IN THE CENTRAL ADMINIETRATIVE TRIBUNAL, JATPUR B3ENCH,

JATIPUR,

0.4, Mo, 5/94 . Date of decisions

[xy)

UNION OF INGIA & ORS ¢ Fzeponilents,
Mr, V., Mathur s Counsel for the applicant.

e, M, Pafig
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f~r the respondents,

CORAM:

Horn'ble Mr, Justice D,L. Mehtz, Vice-Chairman

PEF HON'BLE ME, FU =TICE DL, MEHTA, VIZCE=CHALIFMAZN:

The applicent iz a retired emnlovee, He has challenge

th

i

order dated 10,7.%2 (Annemirs A-1) declining ko award

the

1}

benefit of accident free zervices on retirement,
Admittedly, throughout the service, the apclicant hee randere

cident freze and haz not heen even

a
0

the szervices which are

asked zhout any matter, Tl.e subnizsisn made on behalf of the

period of 12 wmonthes only snd prior t5 that he wae Loco
Instructor. The ground of refusal ie that he wasz appointed
as Driver 'C', howevar, he refuszed the pronotion on ths post

of Driver 'C', Ac such, hie wae d=barred for one yaar and
h

he waz not posted as Driver 'C' on the post of Driver hefors
11.4.39. Frior to 24,5.24, he was Shunter, Driver Aszzictant
and Firemean . All these Jutizs of Firemen, Diriver Aszistant,
Stmnter are th: Juties of the ranning s£ £ff and any lapze or
any negligence may result in the Jdislocation of service or

azzident. Vide Annexufe A=d, Railway EBEoard has izsued guide-
linse dzted 25.4,77. Ey&n‘the Pointsman, “akinman,Switchman
etc, fall within the zone of econeiderition. In slausze (<),
thers iz a specific direction thazt on ths traction zide a

rerson vho may join ag "halssei ir Leoo Zhed gets promotion as

Fireman, then as Driver and ratirs
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lucky in Grade 'A', BEut cven if a Driver get:s gromotsd as

ees/2
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Power Controllzr or/Pawer Transyortisn Inspector or Loco
Foreman, hies job involvees supervisicon in safety matters

and restoration worl at accidant sites etz, Sinilar is

the directicns are that the antire service career has to be

talen ints account for purpoa:z of the award. In Annexure
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azcidant frze service award.

2. In the light of the Annexurs A=4, the zubmissions
made by the fesgonﬂents cannd>t ke acceptad as a Iorrzct
ground for the refucal of the accident freze award. The

services of the avplicent, ag refzsrral to above, including

1]

the Driver Assistant, Shunter =tc. will have to be counted
for the purpose of accident free award.
3. In the result, the letter dated 10.7,22(Anceiurs A=l

i eet aside, The responients are Jdirected o reconsidzar
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the czese of thw applicant in the light of rz=ctisns
iver. kv <hiz Court., Thie caze may he decided within a

reriod nf three months from today and nececsary orders

to file & fresh petiticn, The joint petition —annot bs
zntertzined in such cases,
4, The 0.A, iz dieposed of accordingly, with no

nrder as to costs,
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